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Date: 11/12/2024 

To, 

     Public Grievance 

     National Green Tribunal 

     Faridkot House, Copernicus Marg,  

     New Delhi - 110 001 

Subject: - Request for Filling Additional Document in the Open Application with OA No 971/2024. 

 PRAJJWAL CHAND VS  

Respected Sir, 

                     As per my complaint on dated 06-02-2023 against the M/s Integrated Pollution Committee 

which was allowed to operate a Common Medical Bio Waste Treatment Facility by illegally granting Consent 

to Operate, was taken under suo-moto jurisdiction by the HON’BLE NGT at the Principal Bench New Delhi 

with OA No 971/2024 was last listed on 19-11-2024 and the direction was issued that the unit shall not be 

operated till the further order and to be listed on 18-12-2024. 

I am writing this application to fill additional documents in the OA No 971/2024. There are may 

important facts that are not mentioned and included in the Joint Committee report as mentioned in the 

order dated 19-11-2024. I am submitting my compliant is point wise: - 

A. The Chronology of the application for CTO submitted Against the Unit is mentioned below: - 

1. Application submitted by VINAY KUMAR VERMA, MEDICAL POLLUTION CONTROL COMMITTEE 

Village Baghaghara Nawartola Tappa Haweli Pargana Bhawapar, Gorakhpur under Air & Water. 

Both were rejected on dated 23/11/2018 with Ref No. - 

34553/UPPCB/Gorakhpur(UPPCBRO)/CTO/water/GORAKHPUR/2018 & 

34542/UPPCB/Gorakhpur(UPPCBRO)/CTO/air/GORAKHPUR/2018  

With major reason “NOC/CTE for the said CBWTF was issued in the name of Ms/ Integrated 

Pollution Committee, while CTO has been applied by M/s MPCC, Gorakhpur.” (Attached From Page 

5-8) 

 

2. Application submitted by VINAY KUMAR VERMA, MEDICAL POLLUTION CONTROL COMMITTEE 

Village Baghaghara Nawartola Tappa Haweli Pargana Bhawapar, Gorakhpur under Air & Water. 

Both were rejected on dated 13/07/2020 with ref - 

94926/UPPCB/Gorakhpur(UPPCBRO)/CTO/water/GORAKHPUR/2020 & 

94923/UPPCB/Gorakhpur(UPPCBRO)/CTO/air/GORAKHPUR/2020 With major reason “The 

industry has not submitted the conditions of NOC issued by the Board.” (Attached From Page 9-12) 

 

3. Application submitted by VINAY KUMAR VERMA, MEDICAL POLLUTION CONTROL COMMITTEE 

Village Baghaghara Nawartola Tappa Haweli Pargana Bhawapar, Gorakhpur under Air & Water. 

Both were rejected on dated 07/04/2021. With ref - 

120321/UPPCB/Gorakhpur(LAB)/CTO/air/GORAKHPUR/2021 & 

120331/UPPCB/Gorakhpur(LAB)/CTO/water/GORAKHPUR/2021 with major reason “CBWTF did 

not complied the condition of CTE issued vide letter dated 10.07.2013” (Attached From Page 13-

16) 

 

4. Application submitted by VINAY KUMAR VERMA, MEDICAL POLLUTION CONTROL COMMITTEE 

Village Baghaghara Nawartola Tappa Haweli Pargana Bhawapar, Gorakhpur under Air & Water. 
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Both were rejected on dated 22/09/2021. With Ref - 

127440/UPPCB/Gorakhpur(UPPCBRO)/CTO/air/GORAKHPUR/2021 & 

127441/UPPCB/Gorakhpur(UPPCBRO)/CTO/water/GORAKHPUR/2021 with major reason 

“Consent To Establish has been granted to M/s Integrated Pollution Committee, BAGHAGARATAAL 

-NAWARTOLA, TAPPA HAWELI, PARGANA - BHAWAPAR, TEHSIL - SADAR, GORAKHPUR vide office 

letter dated 10.07.2013, is expired now and present proponent has not obtained valid CTE after 

the expiry of earlier CTE”. (Attached From Page 17-20) 

 

5. Application submitted by VINAY KUMAR VERMA, MEDICAL POLLUTION CONTROL COMMITTEE 

Village Baghaghara Nawartola Tappa Haweli Pargana Bhawapar, Gorakhpur under Air & Water. 

Both were rejected on dated 01/04/2022 with ref - 

142284/UPPCB/Gorakhpur(UPPCBRO)/CTO/water/GORAKHPUR/2021 & 

142192/UPPCB/Gorakhpur(UPPCBRO)/CTO/air/GORAKHPUR/2021 With major reason “Consent 

To Establish has been granted to M/s Integrated Pollution Committee, BAGHAGARATAAL -

NAWARTOLA, TAPPA HAWELI, PARGANA - BHAWAPAR, TEHSIL - SADAR, GORAKHPUR vide office 

letter dated 10.07.2013, is expired now and present proponent has not obtained valid CTE after 

the expiry of earlier CTE”. (Attached From Page 21-24) 

 

6. Application submitted by VINAY KUMAR VERMA, MEDICAL POLLUTION CONTROL COMMITTEE 

Village Baghaghara Nawartola Tappa Haweli Pargana Bhawapar, Gorakhpur under Air & Water. 

Both were rejected on dated 15/11/2022 with ref - 

165123/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2022 with major reason 

“Consent To Establish has been granted to M/s Integrated Pollution Committee, BAGHAGARATAAL 

-NAWARTOLA, TAPPA HAWELI, PARGANA - BHAWAPAR, TEHSIL - SADAR, GORAKHPUR vide office 

letter dated 10.07.2013, is expired now and present proponent has not obtained valid CTE after 

the expiry of earlier CTE”. (Attached From Page 25-26) 

 

7. Application submitted by DR PRANJAL PATEL INTEGRATED POLLUTION 

COMMITTEE Vill. Baghagada,Taal-Navartaal, Tappa Haveli, Pargana Bhauvapaar, 

Tahsil -Sadar, Dist. Gorakhpur under Air & Water. Both were rejected on dated 05/07/2023 
with ref  - 185242/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2023 with major reason 
“As per the RO inspection report dated 14.06.2023, a Village- Talanver having population about 
1200 peoples is establish about 800 meters in East direction, a Village- Harharwa having 
population about 1500 peoples is establish about 700 meters in West direction, a Village- Bardaha 
Chauraha having population about 2500 peoples is establish about 250 meters in South direction, 
a Heritage Academy Inter College is establish about 800 meters in South-West direction, a Village- 
Baragara having population about 5500 peoples is establish about 400 meters and a SS Convent 
School is establish about 200 meters in North direction, a Village- Talanver (Lalta ka Tola) having 
population about 600 peoples is establish about 250 meters in South-East direction of the CBWTF. 
Hence it is clear from the aforesaid facts that now sensitive or residential features are became 
available within the 500-meter radius of the CBWTF, so as of now the site of the CBWTF is not 
suitable as per the Guidelines for the CBWTF made by the CPCB”. (Attached From Page 27-29) 

 

8. Application submitted by DR PRANJAL PATEL INTEGRATED POLLUTION 

COMMITTEE Vill. Baghagada,Taal-Navartaal, Tappa Haveli, Pargana Bhauvapaar, 

Tahsil -Sadar, Dist. Gorakhpur under Air & Water. Both were granted on dated 26/07/2023 with 
188261/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2023 for the period from 
07/07/2023 to 31/12/2023. (Attached From Page 30-38) 
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9. Application submitted by DR PRANJAL PATEL INTEGRATED POLLUTION 

COMMITTEE Vill. Baghagada,Taal-Navartaal, Tappa Haveli, Pargana Bhauvapaar, 

Tahsil -Sadar, Dist. Gorakhpur under Air & Water. Both were rejected on dated 23/01/2024 
with ref - Ref No. - 197671/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2024 with 
major reason “The unit has not furnished the compliance report w.r.t last CTO issued under 
Air/Water Act”. (Attached From Page 39-41) 
 

 

10. Application submitted by DR PRANJAL PATEL INTEGRATED POLLUTION 

COMMITTEE Vill. Baghagada,Taal-Navartaal, Tappa Haveli, Pargana Bhauvapaar, 

Tahsil -Sadar, Dist. Gorakhpur under Air & Water. Both were rejected on dated 28/05/2024 
with ref  - 205099/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2024 with major reason 
“It is also mentioned in the above inspection report that many peoples have sent letters to the 
Regional Officer, UPPCB, Gorakhpur to establish their ownership towards this CBWTF, hence the 
ownership of this CBWTF seems to be disputed”. (Attached From Page 42-44) 

 

 

11. Application submitted by DR PRANJAL PATEL INTEGRATED POLLUTION 

COMMITTEE Vill. Baghagada,Taal-Navartaal, Tappa Haveli, Pargana Bhauvapaar, 

Tahsil -Sadar, Dist. Gorakhpur under Air & Water. Both were rejected on dated 21/08/2024 
with ref - Ref No. -212400/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2024 with 
major reason “UPPCB, Gorakhpur Vide inspection report dated 22.07.2024 and 13.08.2024, has 
informed that many people's have sent letters to the Regional Officer, UPPCB, Gorakhpur to 
establish their ownership towards this CBWTF, hence the ownership of this CBWTF seems to be 
disputed”. (Attached From Page 45-47) 

 

B. I would like to draw the HON’BLE NGT ‘s attention to my summarised opinion of the above chronology. 

That original CTE was granted to a firm named INTEGRATED POLLUTION COMMITTEE 

which legal identity was Partnership Firm which consisted 3 Partners Anoop Pandey, Arun 

Mishra, Vivek Singh. But from S. No 1 to 6 CTO Application was submitted by VINAY KUMAR 

VERMA, MEDICAL POLLUTION CONTROL COMMITTEE which does not has the ownership of the Unit 

Setup nor the ownership of the land which is on the name of Mr. Anoop Pandey as per the Lekpal 

Report in the order dated 19-11-2024 and after that the CTO application was submitted DR 

PRANJAL PATEL, INTEGRATED POLLUTION COMMITTEE and was first rejected in S. 

No 7, but was granted in S. No. 8. I would also like to submit the application form submitted 

against the grant CTO in S. No 8, which shows the applicant details which mentions Dr. Pranjal 

Patel is the Proprietor of M/s INTEGRATED POLLUTION COMMITTEE and as per the The 

Indian Partnership Act, 1932 no designation is mentioned as Proprietor in partnership firm 

(Copy of the Application Form Attached from 48 - 68). Hence both the firms M/s Medical 

Pollution Control Committee & M/s INTEGRATED POLLUTION COMMITTEE are illegally 

declaring the ownership of the unit established at Vill. Baghagada,Taal-Navartaal, Tappa 

Haveli, Pargana Bhauvapaar, Tahsil -Sadar, Dist. Gorakhpur. But it both the cases unit can be 

purchased by any firm but a lease deed cannot be transferred as it was on the name of Mr. 

Anoop Pandey. 

 

C. I would also like to draw the attention on the factual report submitted by the joint committed that point 

no 5 of the order 19-11-2024 “Integrated Pollution Committee is jointly owned by Anoop Pandey, Arun 

Aveshti, Arun Mishra and Vinay Verma” but that is not true as the CTE granted to the Integrated 
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Pollution Committee which has three partners I.e. Anoop Pandey, Arun Mishra, Vivek Singh. As 

the application was rejected in S. No 10 with reason “UPPCB, Gorakhpur Vide inspection report 

dated 22.07.2024 and 13.08.2024, has informed that many peoples have sent letters to the Regional 

Officer, UPPCB, Gorakhpur to establish their ownership towards this CBWTF, hence the ownership of 

this CBWTF seems to be disputed” the one of the complainers about ownership was Mr. Anoop Pandey. 

And Dr. Pranjal Patel who has applied by creating new proprietorship firm named INTEGRATED 

POLLUTION COMMITTEE and applied CTO from S. No. 7 to 10 is son of Mr. Vinay Kumar 

Verma. Which shows that all the person in the report (Anoop Pandey, Arun Mishra, Arun 

Aveshti, Vinay Verma & Dr. Pranjal Patel) are involved in group Intentional misrepresentation & doing 

misleading fraudulent activities. So, I request the Hon’ble NGT to take strict actions against these 

peoples as they are misleading the UPPCB, CPCB and other government bodies with fake and 

Fraudulent data and documents. 

 

D. It is pertinent to mention also that as per the rejection of the application in S. No 4 to 6 “Consent To 

Establish has been granted to M/s Integrated Pollution Committee, BAGHAGARATAAL -NAWARTOLA, 

TAPPA HAWELI, PARGANA - BHAWAPAR, TEHSIL - SADAR, GORAKHPUR vide office letter dated 

10.07.2013, is expired now and present proponent has not obtained valid CTE after the expiry of earlier 

CTE”. So, I also request the Hon’ble NGT to order the uppcb and said the granted CTE as expired and ask 

the unit to first grant new CTE as per the new revised guidelines of CPCB & EC as per the EIA Act 2006. 

 

Thank You 

 

Encl: 

1. All the Documents in the Chronology mentioned. 

2. Copy of the CTO application Form Attached submitted. 

Copy To: - 

1. District Magistrate, Gorakhpur 

2. Member Secretary, UPPCB 

 

 

 

Prajjawal Chand 

S/o Om Prakash Chand 

Chilwan, Gorakhpur-273408 
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